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IN THE CENTIAL ADMINISTRATIVE TRIBWJAL 
OUTTAOJK 3ENCi-j CUT11ACJc 

PJLo9oi6o 
CuttacJ,thj; the 13th day of March, 2002. 

T KUMAR SINGH & Ors. 	
.1 	 APPLICAJTS 

VRS. 

UNION OF INDIA & CR5. 	
RESFONDrS 

FOR INSTRUCTIONS 

hether it be referr 	to th reporters or not? 
thether it he cjrcuiti to alt bhe 

BCOCNCS of the e nt r al A C 	 rninjstrijv0 Tribunil or nOt7 
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(I1ANORJAN MÔIJANT Mr 	
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CEI\TTRAL ADMINISTRA2I JE TRIBUNAL 
CUTTACI< BENCH:cLJTTACK. 

o..N poo & 19/O1. 
cuttack,this th 	lEEThay of March, 2002. 

C 0 R A 

TE 	HONOURA3LE MR. M. P,SINGH, MEMBER (ADMINISTRArI yE). 
A N D 

T E 1-ONOURABLE MR. NANORANJAN MOl-IANTY, MEML3ER(JUDIIAL) 

0. A.NO._1O/2000. 

PRASANT KUNAR SINGH, 
AcJFd aJnLLt 47 years, 
s/c. can esh raad 	;inq!I, 
At I)LeStIlt WO Lkln Cj as 
5eaor lfield Assist;ailb, 
A. R. C. ,ch:ILodtia,cutLack 	 ApJl1cant. 

- 	 By leqal practitioner; Ws.B.s.Triathy, 
M. I rath, 

_ 	 R. 	Ln c'h, 
' 	 ABVOCat çs, 

- VerSUs_ 

	

1, 	union of India represent 	by the Secretary, 
Cabinet Secretariat, south I31ock,N 	Delhi. 

Director General of Security,AviEttion 
Research Centre,Caoiflate secretariat, 
Nev Delhi. 

Di rector, Aviation eearch Cet1, 
Office of the Ca)irlate Secretariat, 
31ock_5, EdsL R.I.Puram,Net Deihi-66. 

	

4, 	DepUty Director (Admu.) 
Aviation Research Centre, 
At/PO ;Char- atia, 
DISt. Cuttack-28. 

	

5. 	DeP1ty Director(Ac1mr.), 
/\vlat on e;e.LCh Centre, 
Fl. Q.NcJ 	DeL iii, 



 sri 	Bichitra Nanda t1ohanty, 
Sari of 	K es hab Cha ran MOhanty, 

 S ri I n 	r a nani Mo ha nt y, 
/o. p F4olianty, 

 Sri Golak 	t3ehari Nah, 
s/o.Narayan Nath, 

 sekhar Chandra Ghosh, 
s/o s, a. aiosh, 

 sri 	Dijaaat Sahoo, 

 Sri 	K.}K. 	Sharri'a, 

 ri 	Brajaçjopnl 	Da 	, 

 sri 	R.K.Siriha, 

: RejonUents 6 to 13 are at present workinci 
Ji as 	Field A;aistant/Seclrtrit 	(lardS in 

\ViuLiOn ReciLLl 	Centre,AL/O 	iarbatia, 
Di st. 	i.ttack, 

Respondents. 

y the legal practitioner: Mr.B.DaSh, 
Additional Standing COUnsel. 

0A.11jo.92001. 

Sujchcndu JKUmEI r Ray Chouci hu ry, 
Aaed about 52 years,Son of 
late Sunhl Kumar Ray Choudhury, 
at present residing at T3irat Bazar, 
At :10 :_Charbatia, Dist. uttack. 

3asUdov Manna, Ag& about 53 years, 
son of late SatiSh Chjuclra Mar;na, 
at present csiding at HOuse N0.1, 
Shradha rhakur cane, P0 :Bhatpara, 
DiSt:24 1:'ragana(North)7est L3cflgal, 

PIN.743 123. 
App1icatS. 

By legal practitionerz M/s..S.Tripathy,M.R.Rath,R..Singh, 
Z\d\rocat Cs. 

- VetSUS-. 



 Ui&.on 	of 	india 	rejr:esonLe1 	by 
the Secretary,Cabinate 	Secretariat, 
south i.3lock,NEW Delhi, 

 DireCtor General of Security, 
Aviation 	Research Ctre, 
Caóinate Secretariat, 
NEW Delhi. 

 DirectOt,AViatiCn Research Centre, 
OffiCe of the Cabinate 	Secretariat, 
31ock-5, East R.K.PUtUFfl,Nek 	Deihi-66, 

 Dc jilt y Di r cc tot (Ad inn.) 
Aviation Rcsearch Ceritt, 
At/Pc ;Ch€lrL)atia, 
Dist.Cuttack-.28. 

 DejUty DirectOr 	(Adwn.) 

ItI1 J  
AVirt ion Re ca rch Cent; re, 
UQ,Ncw 	Delhi 

6 ri 	jic1'itra Nanda Mohanty, 

r 	r  s/o Keshab 011cILdfl Mohanty, 

7. ii 	incirarnan 	Mohanty, 
s/o P,Nolanty, 

8, Sri 	Golak 3ehari Nth,s/o,Narayan Nath, 

9. Sekhar Chandra 	GhOSh, s/o.s. C. GhOsh, 

10 sr 	DiJaOer 5ahoo, 

 S ri 	K.1K.Sharrna, 

 sri Brajagopal DCS, 

 sri 	R.K.Sinha, 

Ail RcsI0fldcflt 	No.6 tn 	13 are ru. 	presEnt working as 
F1c1c A 	iLanL/bcCurity 	oi 	rc]s in Aviation 
Research Centre, At/Po:Charaatia, DiSt.CUttCk. 

ReSbOflClrflts ,  

3y 1ecjal practitioner 	; Mr,A.K. 	Bose, 
Senior StC dinj 	ounsel (central) 

.*" 
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ORDER 	 (ORAL) 

. N 	 YE 	DI ClA ;- 

Hea rd Mr • , T ri pa t hy, 1 ea rn ed coun s el for the 

Applicants in both the cases and shri 	Anup KUmar Bose, 

learned Senior Starl(U-ny Counsel appearir.g for the 

Respondents in O,A.No.196/ 2001 and Shri B.Dash,learned 

Additional standing Counsel (Central) appearing for the 

Respondents in O,A.No.103/2000 separately One after the 

other and, since in both the cases common question of 

facts and law are involved, for the sake of Convenience, 

we proceed to dispose of these two Oricilnal Applications 

'jn this common order0  

: 
Earlier a hatch of non_matriculate constables 

4 n  

'yapoached this Tribunal in Original Application No.57/a6 
4• 

and by judgment dated 06_02_1992,their grievances were 

allowed.Th operative irortion of the judgment dat(,d 

6..2-1992 is extracted below; 

In view of the disousicnS made aOOVe,We hold 
that tie provi si cnn contain ed in t: he ARC/SFF 
(Field OifiCerS)SerVice Rutes,1976,flot having 
any 	retrcspeCtve operation 	and acing 
propective,has no 	application 	to the prest 
applicants. Ft1rther more,we hold that for the 
reasons 	stated aaove,the circular_merrorandum 
bearing No.YJ-35380, dated 27-2-1975 contained 
in Aniiexure-2 is 	not sustainaDle, it is hereby 

ashed. we further hold that the appl icants 
are entitled to a pay scale of R. 225-308/-and 
accordingly each of them ne paid with effect 
from 	11.1973.Arrears to 	which the applicants 
are entitled he calculated and each of them 
be 	paid within 90 	days from the date of 
receipt of a copy of this judqment. 
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3. 	As it appears, tile aforesaid judrnnt/order was 

the subject matter of challenge in Civil Appeal No.3567 

of 1993 and by an order dated 24-1i-1998,th Division 

Bench of the I-Pfl'ble Supreme Court of India, virtually, 

af firmed the orders of this rribunal.'rhp text of the 

order datFd 2411-1998of the HOnb1e Supreme court of 

India is extracted Oelow 

'e see no infirmity in the order of the Tribunal 
which has directed that the Constaoles who were 
recruited prior to 11.1973 should be paid identical 
scales pay, especiatij in vi' oL the fact that 
there is nothing on the record to show thac the  
Matriculate and non_Matriculate Constables were 
perfoi:ininq differcnt duties.The order of the 
Tribunal is correc and requires no interference. 
The appeal is accordingly,dismissed.No order as 
to costs 

- 

Atter the. aoove, the Government of India issued 

a ircu1ar/instruction No.12,dated 1,11.1999 restricting 

the benefits to such of the Applicants who approached the 

Trihun' l.M a consequence ther€f, 29 other non-matticulate 

Consta les had to approach this Tribunal in OA No.13/ 2000 

which was disposed of on 20th JUne, 20n1 with the following 

directions: 

we hold that the application is not barred by 
limitation and therefore,the same is maintainable. 
e 1so1 'quash Annexure11,datEd 1.1.1999 (1.11.1999) 

in not extending the benefit of judgment inOA 
NO.5 7/86 to other non_matriculate Constables, 
similarly placed as that of the applicants in OA 
No.5 7/ 3 6 and direct the departmental respondents 
to extend the benefit of the judgment to the 
applicants in this case.xx xx, 

Thus, the GOvt,C1rCUICr/iflStLUCtlOa No.12,d.ated 

1,11,1999 received dun COnSicleOatlOfl/eYricLriaoiofl of this 

T r i u u r at )  whi I e di S r°si flcj of the On. 	]. 7\pp1ication 

I 

0.  



No.13/ 2000,and as per the orders of this Tribunal rendered 

in the said 0.A.NO.13/ 2000, notwithstanding the Government 

circular/instruction No.12,dated 1.11.1999, the DenefitS 

have been extended to such of the Non_matriculate Constaoles 

who are in active service before 1975 &1les came into 

force. 

	

6. 	present App1CafltS are non.matricU1ate Constaoles 

engag& at Aviation Research Centre,at Charibatia(near 

ack) ad all of theiu are qettnq 1oier scale/grade of 

pay than the Matriculate constaoles.rhere is no reason not 

to extend them the benefitS of the judgment rendered in 

0.A,No.57/B6 and 0.A.No.13/2000. In the said premises, we 

direct ths,  Respondents to extend the benefits of the 

idgment rendered in O.A.Nos.13/ 2000 and 5 7/36 to the present 

App'icants; provided they have entered into services prior 

to 1976.The resultant reliefs shouid,\ be extended to the 

Applicants within a period of three months hence. 

	

7. 	In the result, therefOre, both the Origifla]. 

Applications (0,A.NOs.103/2000 & 196/ 2001) are allowed. 

There sha 1 	no order as to costs. 

- 	
U 
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Ki1 i/c'i. 
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